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PROGRESS IN CBI CASE OF SIPHONING AND DIVERSION OF FUNDS 

 
1237. SHRI JAVED ALI KHAN: 
 
Will the PRIME MINISTER be pleased to state:  
 
(a) whether CBI has registered a case in 2023 against Kolkata based Visa Power Ltd. for 
defrauding a consortium of 14 banks by siphoning and diversion of funds to the tune of ₹ 
1964 crore;  
(b) if so, the details thereof;  
(c) whether inquiry into the alleged defrauding has been completed;  
(d) if so, the details thereof; and  
(e) if not, the reasons for delay by CBI? 

 
ANSWER 

 
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE 

(DR. JITENDRA SINGH) 
 

(a) & (b): Yes Sir. CBI has registered a case no. RCBSK2023E0001 dated 18.08.2023 against 
M/s Visa Power Limited & others u/s 120B r/w 409, 420, 477A of IPC and u/s 13(2) r/w 13 (1) 
(d) of Prevention of Corruption Act, 1988 (as amended in 2018). 
 
(c) to (e):  No Sir. The investigation of Bank Fraud Cases involves the examination of numerous 
transactions, voluminous documents and large number of witnesses. 
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